iy

N

IN THE CENTRAL ADMINISTRATIVE IR IBUNAL
JODHPUR BENCH: JODHFUR

Date of order : 18.1.199%
On_No, 23/95

Nishal Bhatnagat .
eee Applicant

Union of India & Ors,
cesn Regpondents,

Mr, S.K. Malik, Counsel for the applicant,
CORAMs

Hon'kle Mr, Gopal Krishmna, Judicial Member,
Hon'ble Mr, N.K. Verms, Administrative Member,
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PER_HON'ELE MR, GOPAL KRISHNAS

In this application, under Section 19
of the Administrative Tribunals Act, 1985, the
applicant Vishal Bhatnagar has sought a dircc’cion

Union of India through
to/the Secretary and Chairman of Nuclear Power

- Corporation and the Project Pirector, Nuclear Power

Corporaticon of India Ltd., Raj asthan Automic Power
Station, to take supplementary interview of the
applicant and if he( i) declared successful in the
interviev, he wii¥ be . ;ppointed as a Lineman in the
grade of Rs, 950-1400 per month with consequential
benefits,
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2e ‘The learned counsel for the applicant

. has faiieé to satisfy us that the MNuclear Power
- Corporation of India Ltd, has already been notified
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by the Central Govermment as emfisaged by Section
14{2) of the Administrative Tribunals Act, 1985,
In the absence of any such notif ication, we are of
" the view that this application is not entertainable
By this Tribunal for want of jurisdiction, Iet the
OA be Leturned to the learned counsel for the
applicant for its-preséntation before an appropriate
forum, This applicaticn stands disposed of

acccrdinglf.
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